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4v-cO eQ4- 2.3 .2006 8 	Mr.A.Ahme'pf. learned counsel fot- 

	

/ o 	 the applicants is present. 
Tssue notice to the /esponnt8. 

A 	 post on 31.3.2006.  
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31.3-060 Despite the fact that simplç notic€' 
has duly been served on the alleged con- 
?temners no reply has been flied so far. 
Mr.M.U.Abrred. learned Addl.C.G.S.C. 

	

ct 	 pursuasivelY argued that he may be given 
la8t chance to fiie reply. Let it be 

post the case on 5.5.2006 granting 
he alleged cortteinners last chance to 

• 	 ilerep1y. 

Vice-Chairman 
bb 
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C.P. 8 of 2006 

When the matter cam. up for heajng the 
councel for the respondents has submitted that the 
relief has not been granted to the applicant for 
paucity of fund. The counsel for the applicant. 
has brought to my notice Annexure Ap., dated 6.4.05 
wherein it is stated that the case has been taken 
up with our higher HQe for release 011 fund under 
relevant fiud budqet head to make paent to the 
app11oant as applicable" The counsel for the 
applicant has also submitted that one year has 
passed but the respondents dId not t&se. .. the 
&ng Therefore the petitioner Is canpl1ed to 
file C.p. The counsel for the reapondets a direc. 
ted to file written eta tnent. 	I 
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9.6o2006 	Neither any affidavit norl any 
statement has been filed b:t  the alleged 
contemnere even after 3 adjournments. 
They are at liberty to file the same 
within two weeks from today • However, the 
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	case 6s posted before the ne Division 

Bench. 
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109.08.20q6 Present: Hon'ble Sri K.V.Sachjdanandan, 
Vice-'Chairman. 
Hôn'ble Sri. Gautam Ray, 
Administrative Miber, 

Mr M.U. Ahmed 1  learned Addi. C.G.S.C. 
for the respondents submitted that he has 
filed an affidavit contending that there is 
no willful disobedience on the part of the 

'respondents. They are also wanting to iinpl 
nent the order of this Tribunal, but there 
4s some procedure delay. Therefore, learned 
'counsel for the respondents sought for time 

•71/ 	 I 	
ç 	 Considering the submission made by 

earned counsel for the respondents one 
Month t ime is granted to comply with the 
rder. It is made clear that if it. is net 

o/8/O bomplled with contempt proceeding will be 
initiated against.the alleged contnners. 
' Pt on i].o9.2oO6. 

~ernKber 	Vice-Chairman  
mb 

1109*06:17
• 	 ef 	

• 	 Liard ceuneei for the reeienEnt. 
• 	 1 	 nte te file a4djti..l repy Let v\ 

it be 'ena. P.st the matter on 3.iiIjf 
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n 0L12.200Ô. Mr M.U. Ahmed, 

0rd'2-(c*- 30//0f 0 leE1rr.ect Counsel fr tie '.Rr-,",nrwderib3 submitted 

3Lh baL they are 	io 	deayiri. the chm of the 

Applicants bnt tv h8v .reptiird 	o1le .Tnore 

time to c(.dlpiv wit 	the 	A a last chance 
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01.12M6. When 	the niat.tur Caine up for 

hearing the 1irned coun4 lbr the 

Respondent$ has zuhiiiitted that 

there i nO 

 

VADfulnAolk.Ation on the part 

of the repintfr'i it o ctmipy with the 

order at this Tribamal. M301 to the 

pencity at ftrd tue respond.ent% nrnid 

not cnrnpy with the odi. Hawrever ,  

tht e is granted finally to 

• COnipJY With the OrdCI of this 

Triiia1. it In rcs.tde cloav that the 

(%pportwlty ii&w 1:o the 

rcsptndits finally and as a at 

chance to 401 ;m i: p with fruith I ru3t 

of t0hfc ødi of tJii Tribunal. 

Oi iewi the Conllezipt prncd.ings 

will tolIow. 

Po.t the t.uai1tr on 1. L0. 
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• 	 18.1.2007 	Claiming I-IRA the Applicants had 

approached this Tribunal in O.A. 

No.17/2005. The order was passed on 

11.05.2005. This Contempt petition initially 

came up for consideration on 2.3.2006 and 

on various dates adjournments had been 

qranfed to the Respondents/Contemners and 

• finally came up on 01.12.2006. On all these 

occasions FAr. M. U. Ahmed. learned AddL 

C.G. S.C. for. the Respondents! Contemners 

was submitfing that tiere is no willful 

disobedience on the part of the 

Respond ents/Conternners and they want to 

implement the order and it is only 

procedural deky. On 09.08.2006. this Court 

made it clear that if the order is not 

complied with, contempt proceeding will be 

initiated against them. Thereafter also, 

three more odjournments were sought and 

Qronted 10 them and the some pleadings 

have been taken by the learned counsel for 

the Respondents. They have a1so submitted 

an affidavit reiterating the same 

S 	submissions. 

On going through the proceedings, it 

appears that the Respondents had not 

complied with the orders of this Tribunal 

despite many chances granted to them. 

Therefore, on the strength taken by the 

Respondents in their affidavit and the 

pleadings taken 	thereto this Court 

directs 	to issue contempt notice 

to espondent/ Contemner No. I i.e. Shri 

Contd. .P/2 
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• . 	 . 	18.01.2007 

Shekhar bUtTe  Secretary to the &ovt of 

India 1  Ministry of befence, 101 South Bbck, 

New 	:behi 	- 	.110 	001 	and 

espondent/Contemner No 2 i.e. Lt. CoL R, 

L Mullick Commandin9 Officer 1  50 Coy ASC ' 

(Supply), Type Y' Clo 99 APO to show cause 

•  as to why corrtempt proceed in9s. shall not be 

initiated a9ainstthem, returnable by the 

next date of hearin, Post the matter on 

02.03.2007. 

Mr W U Ahnied 	requested 	that 

personal appearance of both the j 

espondents/Contemners may be dispensed 

with But Courr thrects that the second 
.. 	

. 	espondent/Cntethner shall appear before 

• 	the court on 02.03.2007 in person. Personal 

oppearante of th 	1st lespondent/ 

Contemner is dispensed r  with for the time 

\ 
• .f: 	 . 	\. 	. 	 . 	Vice-Chairman 

	

/bb/ 	 : 

1f1j 	F.3.2OO7 	Let this C.P. be posted along with 

the connected matters. In the meantime 

. contemners/respondent.s are at liberty to 
1 2- 

fited compliance order and also the 

vouchers whatever that they wanted. to 

produce.  

. 	. 	Member (A). 	.• . Vice-Chairman 
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Counsel for the respondents has 

submitted that the amount has already 

been paid to the applicant. Counsel for the 

applicant has submitted that the relief has 

already been granted by the respondents 
and he does not want to pursue the 

matter. Considering the submission made 
by the counsel for the parties the C.P. is 

closed. 

H L  
Member 	 Vice-Chairman 
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AN THE CENTRAL ADMINISTRATIVE TRIBUNAL 4 	 GUWAHATI BENCH 

Contempt Petition No. 812006 
• 	11 	 lnQ.A. No. 17105 	 A... 

1 	 IN THE MATTER OF: 

Shri Sashi Bhusan Tiwari & Ors. 

Petitioner 

- Versus - 

Shri R. I. Multick 
Lt. Cot., 

• . 	 Commanding Officer 
• 1 	 50 Coy ASC (Sup) Type 'C' 

Alleged Contemner/ 
Respondent No. 2. 

IN THE MATTER OF: 

An affidavit and/or compliance report for 

and on behalf of the Respondents. 

I, Shri R I Mullick, Lt Cot. Commanding Officer do hereby 

solemnly affirm and state as follows :- 

1. 	That I am the Respondent No. 2 in the instant Contempt Petition 

and have gone through the aforesaid Contempt Petition filed by the petitioner 
Is 

and have understood the contents thereof and I am well acquainted with the 

facts and circumstances of the case based on records. 

The Respondents have not willfully flouted any order passed by 

this Hon'ble Tribunal. 

• 	At the outset I submit that I have the Highest regard for this 

Hon'ble Tribunal and there is no question of any willful disobedience of any 
I 

Order passed by the Hon'bte Tribunal. However, I tender unqualified and 

unconditional apology for any delay or lapse in the compliance of the Order 

dated 11.05.05 in O.A. No. 17/05 pronounced by this Tribunal. 

That there is no any willful or deliberate and reckless 

disobedience of the aforesaid order by the respondents and due to the 

compelling circumstances, the respondent could not implement the order in 

time, which can be termed as honest and innocent mistake without any 
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I 	malafide and/or hidden vested interest and such type curable mistake may not 

" ie'termed as willful disobedience of the aforesaid order. 

= 	5. 	That the submission made in the following paragraphs amply 

clarify that the respondents have shown due regard to the order of this 

Hon'ble Tribunal and as such, there is no question of showing any contempt 

to the orders of this Hon'ble Tribunal. 

6. 	That the respondents tender an unconditional and unqualified 

apology for any lapse in compliance of the aforesaid order of the Hon'ble 

• 	Tribunal. 
That the implementation of the aforesaid order is not underthe 

domain of the present respondents since it had to pass through different 

concerning departments such as Integrated Headquarters of MOD (Army), 

• 	Ministry of Defence, Ministry of Defence (Finance), Controller General of 

Defence Accounts and also lastly approval from the Ministry of Urban 

Development and Ministry of. Finance which caused the delay in 

implementation of the order. Finally order for- payment for HRA @75 for the 

• 	employees working in Dimapur (Nagaland) being class 'C city was received 

from Ministry of Finance through Integrated Headquarters of MOD (Army) on 

• 	05th  Feb 07. Due to sincere efforts and constant liaison with Area Accounts 

Office Shillong made by the respondents it has been possible to make the 

payment of the same to the employees on 01 Mar 07 as directed by this 

Hon'ble Tribunal. 

The documents pertaining to the above payment to the applicants 

are marked as Annèxure-R series which are. self explanatory. 

7'. 	That it is stated that Respondent No.2 has the highest respect for 

the orders of Hori'ble Central Administrative Tribunal, Guwahati Bench. The 

respondent therefore prays that in the circumstances of the case mentioned 

above, the Hon'ble Central Administrative Tribunal, Guwahati Bench may be 

pleased to exempt the respondent from the contempt proceedings and 

dispose off the case as per merit. 
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AFFIDAVIT 

I, Shri R I Mulliçk, Lt Col. Commanding Officer son of (Late) 

Ahidul Hoque Mullick aged about 45 years do hereby solemnly affirm 

and state as follows  
I 

That I am the Respondent No 2 in the above case and I am 

fully acquainted with the facts and. circumstances of the case. 

That, the statements made 'in para I to. of the 

affidavit, are true to my knowledge, belief and information based on the, 

record and nothing has .been'suppressed thereof. ' 

And I sign this affidavit/report on this tenth day of March 

2007 at  

Identified by , 	 ,. 
Corn nanding Officer 

/h- • 	 50:Coy ASC(SuP)'T ) d '..  

ADVOCATE 	 Solemnly affirm and declare before 

me by the deponent who is identified by 

,g1j Advo ate at 	On 

this /2- 17— day of March 2007 at 

Guwahati. 

I 



CALCULATION SHEET ON ACOQUNI OF H.KA IN RESPECT OF THE CIVILIAN PEI4SONNEL 

OF 80 COY ASC (SUP) TYPE 'C 0/0 99 APO COURT CASE FILED BY 85/11I IIUDH9N.CH000HARY AND 11 OTHERS 

TE PAY SCALE 	 L 	 HoUSEREtALWWANCE Tii FPt 

1 Pt 	5BUDHAN 	 (a)Ro.750-12-870- 	 10188 	 07190 	46 	9401- 	 70X48 = 	 3220.00 

Mand 	CHOUDHARY 	 EB-14-940 	 09/90 	 02/Si 	07 	954/- 	 120 X 07 = 	 84000 

(5) Ra. 775.12-87I- 	 13/91 	 12195 	55 	10301- 	 120 X 58 = 	 6960.00 	 / 

14956-15-1030. 
20.1150 

(c) Rs.2610-410-2910 01196 07/97 19 3300/. 200 X 19 3800.05 

..45-3800.70-4( 0897 03/98 08 33701- 253 X 08 = 2024.00 

- - 04/98 031W 12 344/./(- 258X 12 m 3096.00 
(/41//S 	I 07/98 04 35101- 283 X 04 = 1052.05 

- 	01/411/9 08/81814 OSdays 35101. 283-195 = 88.13/ 

(4) Rs.2754 70-3800 (/915/99 31/8/95 23 	,, 366/7/- 275-71 = 204.010 

-75-4409 (/5/58 07130)2 11 3"- 275 Xii = 3025.00 

.05/2/33) 0772/9/7 12 3220/- 250 X 12 = 3360,00 

05/2031 (/712/X/2 12 3503/- 255X12 = 342003 

08/2002 02/2003 of 3815/- 251 X07 = 2037.03 
33108.001 

• 	2. -do. 	SATYANARAVAN 	'(a)R1750.i2.870. 	 10198 	 02/81 	53 	6414/- 	70X53 m 	 3710,03 

66.14/940 	 03191 	 09195 	55 	940/- 	70 X 55 = 	 3860.00 

(b)RI.775.12.871. 	 10/95 	 12/95 	(/3 	9701- 	120X03 	 360.00 
-14-955.15.1030. 
-20-1150. 

(c) Rs,.2610-60- 	 01/99 	07197 	19 	3105/- 	205X18 	 3809.00 
-2910.65-3309. 	 ' 08/97 	' 	09/97 	02 	31701. 	238 X 02 = 	 476.00 

70-4. 	 100,97 	 09/98 	12 	3239/- 	243 X 12 = 	 2916.60 
10/1/8 	 09199 	12 	33001- 	248X12 z 	 2978.00 
10199 	 05/20181 	12 	3370/- 	253X12 = 	 3038.05 
1012005 	09/2031 ' 	12 	3440/- 	258X12= 	 3096.09 
10/2031 	0972032.. 	12 	3510/- 	2/3 X 12= 	 3156.05 

1072002 	02/2053 	05 " 	3580/- 	209 X05 	 134509 

	

100/I Rn, 	 28121,00 

3. 5/9/9 	BADAL 	- 	Rs 255/71)0-2660. 	 (72)87 	 01/1/0 	12 	2550/- 	11/i X 12 	 2292.05 

Wa/a 	 4)0/320/2. 	 07/58 	01/95 	'. 	Il . , 2605/. 	, 195 X 12 = 	 2340.00 

02115/ 	 olr2oIyJ. 	12 	2860/. 	200X12= 	 2400.00 

0212(510 	0112001 	12 	2720/. 	204X 12= ' 	 2448.00 

0272/S/i 	0112002 '. 	12 	2790/- 	209 X 12 = 	 2508.00 
02/2002 	01/21)03 	12 	28401. 	213 * 12 = 	 2556.05 
0272/3/3 	 Il 	291.1)/. 	218* 1 = 	 218.03 

	

100/I Rn, 	 14762.001 

4 FED 	S K TRIPATh/ 	 Ro,3060.75-3950 	 17A)3W97 	31/03/97 ' 	is dayn 3050/. 	200-103 
4X)-4590. 	 04/97 	 07/9/ 	04 	3050/- 	200 11.04 = 	 800/) 

06/97 	 02)98 	07 	3060 	229X07 = 	 1603.00 
03/98 	'. 	02/99 	- 12 	31251. 	234X12 z 	 2808.05 
03/99 	 02121)00 . 	12 	' 3200/- 	240X 12 = 	 2980.03 
03MM 	0212001 ' 7 12 , 	3275/- 	246X12 = 	 2952.00 
03/2051 	02/2092 	12 	' 	33501- 	251 X 12 = 	 3012.05 
03/2002 	02)2003 ' 12 	3425/- 	257 X 12 = 	 3084.05 

	

Total Rn, 	 17236.001 

5 FED 	BACHCHA SINGH 	 . 	 ThefeinnoCl/angelromS/NO-O4above. 	 IThotaiRs, 	 17238.001 

8 F/Man 	(AC/DISH 	 Ro,285045-3300- 	 17/03/1)7 	31/03197 	iS days 26501- 	199-103 	 9603 

05.-I1 	PR.ASAD 	 -70-4000, 	 04197 	 (72/99 	- ' 11 	2650/- 	789 Xli = 	 21 89.00 
03/98 	 02199 	,, 12 	27151. 	204 X 12 = 	 2448.00 
03/99 	 02/2000 	'12 	.2780/. 	209 X 12 = 	 2508.07 
03/2051 	024"1 	12. 	2645/. 	213X 12= 	 2556.60 
03/2051 	02/2002 	. 12 	2910/- 	218X12 = 	 2816.00 
03/21)02 	02/20/13 	, 12 	2979/. 	223 X 12=' 	 2870.00 

	

[iiis. 	159] 

7 -do- 	AKEHEV 	 Thero/inochangeftocn5/Nb-00obOVe 
PRADHAN 

8. Pt 	8//AC/BAN 	 Ri, 2560-55-2980. 	 08/9/ 	 01798 	, 12 	2550/- 	191 X 12 = 	 1(92.60 
5/sod 	NA/K 	 -60.3200 	 08/98 	 07/99 	12 	26/38. 	195 X 12 = 	 3340.03 

08/99 	 0712030 ,i 12 	2660/- 	200 X 12 = 	 2405.09 
08/20010 	0712001 '. 12 	27201- 	204 X 12 = 	 2444,05 
08/21*11 	07/2002 	12 	27801- 	213/ X 12 = 	 250800 
08/21.102 	02/2003 	07 	2840/- 	213X01 = 	 1491.00.' 

	

Total Ri, 	 13479.00] 

9 -40- 	SANYA(6 	 -do- , 	11197 	 10/98 	12 	7350/- 	191 X 12 	 2292.07' 
SABA38 	 ' 11/98 	, 10199 	7 12 	28051- 	195 X 12 = 	, 	2340,07 - 

11/99 ' 	102009 	12 	2660/- 	20/) X 12 = 	 240.00-. 
' 	 11/20/3/ 	10/2051 - 12 	27201- 	204 X 2= 	 2448.05 

1112051 	1062002 	12 	2180/- 	209 X 12 = 	 '2508,0) 
11/2022 	02/215/13 : 04 	28407- 	213 X 04 = 	 ' 852.09 

12840.001 - 	 , 	ToodRo. 	' 

10 -do- 	RAMSAMUJH 	 , 	There/snochanget6/mS/No.06above. 	 [ThEIRs,  
CHOUKAN 

ii. FED 	UPENOERSIN/3/-/ 	60.3/3/012-3950- 	 1)0(94 	' (/5(95 	12 	' 30501- 	229512 	" 	774500 
-90-45812 	 (8(159 	 (15/5000 	12 	3125/- 	234X.12 = 	, 	2604,00 

05/2(01) 	.00/2031 	12 	3200/- 	2412X 17 	, ' - 	2860.03 
0/92051 	0/92(102 	12 	32791- 	' ' 245 X 12' 	. - 	.21/52.00 
1)0/21)02 	02/20/23 " 18 , 	3350/. 	2biX09 	 2754.00 

	

ITotal Ri, 	" -,13647.00 

12 F/Man 	V KTRIPATH/ 	 /45,2650-66-330- 	 05/06/96 	21509/So26day 	260W 	199-27= 	 "172.05 
726.41 	 -70-4. 	 , 	07198 	 05/99 	11 	26(101- 	195 Xli 	2155,60 

09/99 	, 05/2/100 	12 	2715/- 	21/4)) 12= 	 '.' . 2448.0/0 
06/2000 , 	09/2061 	12 	27801-: 	209 X 12= 	" , ' 2805.03 
06/2051 	05/20/12 - 	12 	2445/- ' . 213X 12= 	. ' / 	2556.05 
06/2092 	, 02/2003 	09 218X1)9,= 	 11/62.03 

taIR Jj00 

Station: Field  

Dated 	

lin"I 
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IN LIZU OP I.p.LA-38 (OuT!R 5HEET) 

:

IFIRTARX  PAY BILL NO 19,DT 07PZI 2007 

PAY BILL. ACQUITTANCE POLL OF Til ESTAILISHMENT OF $ SO COY A5C (SUP) 
tpL I C 

CLO 99 APO 

For the Month of : WEARS 0? $RA " 10/86 TO 02/2003 

CERTIFICATE s 

It is crttfied that 00 no claim on this account as pe 
mentioned in this bill have been claimed earlier. 

I 
50 Coy ASC (Sup) Type 'c 

CDA 	SEC 	ClassofVr 	VrNb  

(gJo 01) - 
- 
- 

OD 
- Jr 	OZ - 

/ 

t 

f Major 

,441}ft 	vL tAç/ ,'ke4>, 	 M .9 
d - 

s/fl 	
50 

S#vc. 	9 /r 	 SO Coy T1.1,

''
pj Type 'C 
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/ 

Paime 
205880.00 

Total (In words) : Rupees tiiO l&ch Live thousand eight 
- 	 hundred eighty.  only. 

Net Payment  Rs, 205880.00 

Cheque on * 11414EDI&7S! 	Zn Public Fund A/C of 

Ca, So coy ASC (Sup) Type 'C' 	in f aV3ur,  of 581 BAZAR 
BRAICH DIMAPUR (NAGAiAND) 

AdnOf 
50 	i. tL (vi) SrwrT ff' 
50 Co AC Su T e X.L.  

(S gnature of theOficer) 

11 
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Pt MW 40or 	$UEWI 	IOVtART 	 UiO5400.  

• 	• 	 2. 	 . 	 . 	 0 	 • 	 .' 

. sm' 

40 lED 	 a K TR2PA'IX L 	- 	

-'" 

• 	 5, 	 Atca 	EL*H 	 -.• 	i123&OO 	
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AH3TPRNPI 	 '' 	15089.0* 	 isoaoo 

- - 

	 Pt MaZbQr 	awsm NAIK 	 13479.00 	 I  

$N3TMX SAaATh 	 1Z840.00 	/ 	... ua.o.00 

J 
JMI - 	 g.i5AWjU 	WJWj7J 	 • ' 4O*QO 	f 	 • 	

13840,00 
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Directorate General of Sup & Tpt 
Quartermaster General's Branch 
Integrated HQ of MoO (Army) 
DHQPO, Now Delhi — I 10011 

- for info;  please. 

r4 

r/ M 
q 

CnrcI 

5) 	 ff (f)  
50 Coy ASC (Sup) Type C' 

HO Eastern Command (SD 
Fort William 
Kolkata-21 (WB) 

HO 101 Area (ST) 
PIM OfW1fl1 
S U', %.PV S 

C/O 99 APO 

-4 

I,- - 

/Accts (Civ) 

()  

50C0yASC(Sup)Type' 
Pin Code - 905050 
çio 99 APO 

Feb 2007 

Area Accounts Office 
(Pay/Army Section) 
Bivar Road, 
Shillong - 793001 

	

1. 	Please refer the followings :- 

OA No 99/2005 filed Shn Budhan Choudhary & 11 others Vs UOI & others 
(Copy attached). 

Hon'ble CAT Guwahati judgement ôrder .dt 02 4-t- 2005 (Copy 
attached). 	 (I 

Govt of India, Min of Def OM No 2 (30)197-EM (B) dated 03 Oct 1997. 

Integrated HQ of MoD (Army) totter No 7900/344/01ST-1 2 (Civ) dated 05 Dec 
2006 (Copy attached). 

	

2. 	This office Sy Pay Bill No 19 dated 07 Feb. 2007 for Rs 2,05,880/- (Rupees two lacs 
five thousand eight hundred eighty only) on account of arrears of HRA © 7.5% in respect 
of the applicants of QA No 99,2005 In accordance with the OM No 2 (30)/97-E H (B) dated 
03Oct 1997 and Para 5 and 6 of Integrated HQ of .  MoDI (Army) letter under reference is 
forwarded herewith for your pre-audit and early payment to the applicanta please. 

	

3. 	An early action Is requested please. 

Ends: 

Copy to 

JR KCu m 
Major 
Adm Offr 
For Co 
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CHEQUE SLIP  

7' 
Showing how the total of the accompanying cheque Is made'up 

DEFENCE ACCOUNTS DEPARTMENT 

Office of the C..A A 	
A 	 Co mend 

Date of issuof cheque 	 ' 	' 

Seilal number of cheque slip  

In payment cf 	 1"" P. 

	

/J, 	 TIT 

lmpresp 	 Accountof CiiM 	çg 
For credit tothe 

P5ra1 

a:orcL 
 

ri mt a 	
• 	 1 ci 	- 

For C.D.A ' 	 I dials 	 5jnaiure 

(w 	e. 4) G t 
544fi 	) 	

(1 / 	 (iPTU, 	i fiT aiq) 

(Signatwe of the Officer 	 (Suydt., Audit Section) 	 (Officer I/c Audit Section) 
siqning the cf&cgue) 

TO 'i 2 10  0
.  

J)a  
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I 10/Bank/Accts 

BY HAND 

50CoyASC (Sup) Type 'C 
PIN 905050 
C/C 99AP0 

Mar2007 

 

The Manager 
SBI Bazar Branch 
Dimapur (Nagaland) 

Dear Sir, 

Please find enclosed $BFBäzarBranch,Dimapur (Nagaland) cheque bealng 
machine No 3 C.2 ej dt o I Mar 2007 for Rs - 408,100/--(Rupeesfour 
lacs eight thousand one hundród only) on account of Pay and Allowances of Civ 
employees of this unit as per Appendix 'A attached. 

You are requested to credit the amount in the indMduai's bank account as 
noted against each. 

Please accord PRIORiTY. 

Thanking you. 

Yours faithfu <, 7 

Admtnitravvo Officer 

gIosur As ebve 
	 For Commanding Officer (AOD) 

CTL 



0 
Appx 'A' 

-. 	 NOMINAL ROLL OF CMLIAN PERSONNEL 

UNIT :50 COY ASC (SUP) TYPE 'C' 
C/099AP0 

Ser No Rank Name SB AC Number Amount 
I SiWaIa BADAL 30018394559 14762.00 
2 FED BACHCHA SINGH 10433122025 17236.00 
3 F/M GDE--II AKEHEY PRADHAN 10433097187 15089.00 
4 do - VINODKUMAR TRIPATHI 30016599070 11835.00 
5 PT MIAZD SATYANARAYAN 30019713826 28721.00 
6 - do.- SANYASISABATH 1043312i62 12840.00 
7 - do - RAMSAMUJH CHOUHAN 10433121939 12840.00 
8 - do - D B THAPA 10433121893 32803.00 
9 - do - C T KUTTAN 30023462241 . 	 328030. 
10 - do- P M BHASKARAN 30022263439 32803.00. 
11 - do - KUNJUMOAN 30020932833 32803.00 
12 - do - D K SINGH 30023278682 32713.00 
13 - do - N B GURUNG 30023462138 32713.00 
14 - do - D P SHARMA 10433069182 32713.00 
15 - do - S B TIWARI 30022562698 • 	 32713.00 
16 -do- -- DCRAM 10433122003 	. 32713.00 

IVIAL.AMUUNI KS 
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4r/ Major 
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limp  

\0--- 

State Bank of India 

O 	
1)imapur Bazar Branch 
1)imapur, Nagaland. 
Phone : 03862-225856 (CM) 

229747(Acctt.) 
Fax No: 03862-225856 
f,'-niail: -',Ybi.03598@sbi.co.in> - 

No 	 Date: 01/03/2007 

TO WHOM IT MAY CONCERN 

This is to certif' that an amount of Rs. 3,80,633/- against cheque No. 383124 dated 
27/02/2007 and Rs. 2,05,880/- against cheque No. 383109 dated 27/02/2007 has been 
credited to account No. 10433032027 of 50 Coy. ASC (Supply) Type-C and distributed 
to civil employees savings account. 

Uw- 

kfMajor ..._I /TY' 
V 	rfkr* 

	

Seccn'd-in-C 	d 
TT 50 TTM4  q  

50 Coy ASC (Sup) Type 'C' 
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IN THE CENTRAL AD 
	

AL 
GUWAHATI BE 

CONTEMPT PETITION NO.. 8' OF 2006 

IN 

0. A. NO. 17 of 2005 

• 	.. 	 IN THE MATTER OF: 

A Petition under Section 17 of the 
Adminisüüve Thbunals Act, 1985 
praying for punishment of the 
Contemnors/ Respondents for non-
compliance of Judgment and Order 
passed by the Hon'ble Tribunal in 0. A. 
No. 17 of 2005 on 11.05.2005. 

- AND- 

EN.THE MATTER OF: 
Shri Sashi Bhusan Tiwan & Ors. 

Applicants. 

- VERSUS - 

The Umon of Lndia& Others, 
Respondents. 

IN THE MATTER Of 
Shii Sashi Bhusan Tiwari 

• 	 . 	 P. No. 6403303 
Permanent Mazdoor, 
Office of the Commanding Officer, 
SO Coy. ASC (Supply), Type 'C' 
C/o-99AP0. 

Petitioner 
- VERSUS - 

7J))'947 
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SbriShekharDutt, 
Secretary to the Government of 
India, Ministry of Defence, 101 
South Block, 
New Delhi-110001. 

2. 	Lt Col. It I, Mullick, 
Commanding Officer, 
SO Coy ASC (Supply)., Type 'C' 
CIo99AP0. 

...Respondents/ 
Contenmors 

The humble Petition of the above named 
Petitioner: 

MOST RESPECTFULLY SHE WETH: 

That your humble Petitioner along with 11 others had filed 
the Original Application No. 17 of 2005 before this Hon'ble 
Tribunal for non payment of House Rent Allowance to the 
applicants as per Office Memo No. 11013/2186-Eli (B), 
Govenunent of India, Ministry of Finance (Department of 
Expenditure), New Delhi dated 23rd September 1986 and also for 
non-implementation of similar Judgment and Order passed in 
226 of 1996 passed by.  this Hon'ble Tribunal and also as per 
Judgment and Order passed by the Hon'ble Gauhati High Court in 
Civil Rule No. 5613 of 1998 regarding the payment of House Rent 
Allowance to the similarly situated persons. 

That your petitioner begs to state that when the O.A. No. 17 
of 2005 came up for consideration on 11.05.2005 before this 
Hon'ble Tribunal, 	Learned Additional Central Government 
Standing Counsel had placed before the Court a communication 
sent by U, Col Officiating Commanding Officer dated 06.04.2005, 
wherein it was stated that the case of the instant petitioner has 
been taken up with the higher HQs for release of fund under 
relevant budget head to make payment to the petitioner as 
applicable. In the circumstances, the O.A. No. 17 of 2005 was 
closed with direction to the respondents to expedite the payment of 

/2) 77iti?I?/ 
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the amount due to the applicanL But till today the 
Respondents/Conteninors did not implement the said Order dated 
11.05.2005 passed in O.A. 17 of 2005 by this Hon'ble Tribunal. As 
such your Petitioner is compelled to filà this Contempt Petition 
before this Hon'ble Tribunal to initiate contempt proceedings under 
the Contempt of Court Act against the alleged Contenmors/ 

Annexure-A is the photocopy of Order dated 
11.05.2005 passed by this Hon'ble Tribunal in O.A. 
No. 17 of 2005 alongwith communication No. 
46/X/ST-12(Civ.) dated 06,04.2005 issued by the Lt. 
Col,. Officiating Commanding Officer. 

That your Petitioner begs to state that the 
Respondents/Contemnors have shown disrespect, disregard and 

disobedience 	to this Hon'ble 	Tribunal. The 

Respondents/Contemnors deliberately with a motive behind have 
not compliedthe Hon'ble Tribunal's Order dated 11.05.2005 passed 
in O.A. 17 of 2005. As such, the Repondents/Contemnors deserve 
punishment from this Hon'ble Tribunal. It is a fit case where the 
Respondents/Conteninors may be directed to appear before this 
Hon'ble Tribunal to explain as to why they have shown disrespect 
to this Hon'ble Tribunal. 

That this Petition is filed bonafide to secure the ends of 
justice. 

In the premises it is, most 
humbly and respectfully prayed that 
Your Lordships may be pleased to admit 
this petition and issue contempt notice 
to the Respondents/Contemnors to show 
cause as to why they should not be 
punished under Section 17 of the 

/? 11fg,7 



Administrative Tribunals Act 1985 or 

to pass such appropriate order or orders 
as this Hon'ble Tribunal may deem fit 
and proper. 

lurther, it is also prayed that in 
view of the deliberate disrespeài and 
disobedience to this }lon'ble Tribunal's 
order dated 11 A)5.2005 passed in 0. A. 
No. 17 of 2005 Respondents! 
Contemnors may be asked to appear in 
person before this Hon'ble Tribunal to 
explain as to why they should not be 
punished under the Contempt of Court 
Act.. 

And for this act of kindness your Petitioner as in duty bound 
shall ever pray. 

.Dra1tCbarge 

PO  i/IAJ/?/Qi 
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DRAFT CHARGE 

The Petitioner aggrieved for non compliance of Judgment 
and Order dated 11.05.2005 passed by this Hon'ble Tribunal in O.A No. 
17 of 2005. The Contenmors/Respondents have willfully and deliberately 
violated the Order dated 11.05.2005 passed by this Hon'ble Tribunal. 
Accordingly, the Respondents/Contemnors are liable for Contempt of 
Court proceedings and severe punishment thereof as provided to appear in 
person and reply to the charges leveled against them before this Hon'ble 
Tribunal. 

5 T>) 741 
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AFFIDAVIT 

I., Shri Sashi Bhusan Tiwari, Son of Late S. P.Tiwari, P. No. 
6403303, Permanent Mazdoor, Office of the Commanding Officer, 50 

Coy. ASC (Supply), Type 'C', Clo 99 APO by profession Service, by 

religion Hindu, do hereby solemnly affirm and state as follows: 

That I am one of the Applicants in 0. A. No. 17 of 2005 and also 

petitionerin the instant petition andas such, I amfully acquaintedwith the 

facts and circumstances of the case. 

That the statements made in paragraphs 	 of the 

Contempt Petition are true to my knowledge, those made in paragraphs 
of the petition being matters of records are 

true to my information, which I believe to be true and the rest are my 

humble submissions before this Hon'ble Court. 

And I put my hand hereunto this affidavit on this z41 day of & 
2006 at Guwahati. 

ep d >by 	
(~V) 

Ad 
	 Solemnly affirmed before me by 

the Deponent who is identified. 

by Mr.Adil Ahmed, Advocate. 

tUIAi7_ geJ_ 
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(.Jarprit Sing)i) 
LtCc,I 
Offg Comnarn1jflE O)ccr 
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IN THE CENTRAL 	 r 
GUWAHATI BENCH 

Contempt Petition No. 8/2O 
In O.A. No. l7/2OO5 \ 	8 

O S  
IN THE MATTEROF: 	 ba 

1. Sri Sachi Ehusan TiwarL 
...Petiffone 	r 

-'cflo 

- Versus - 

Shri R L Muilick, 
Lt. Cd., 

Commanding Officer 

Afleed Contemner/ 4 
Respondent No2 

IN THE MATTER OF: 

An affidavit for and on benall of the 

- 	 Respondent No2, 

I, Shri R I. Mulliek, Lt. CoL, Commanding Officer do hereby 

sdlemnly affirm and state as follows :- 

That I am the Respondent No.2 in the instant Contempt 

Petition and have gone through the aforesaid Contempt Petition filed by 

the petitioner and have understood the contents thereof and I am well 

acquainted with the facts and circumstances of the case based on records. 

That the Respondent No.1 has not willfully flouted any order 

passed by this Hon'ble Tribunal as alleged by, the applicant 

At the outset I submit that I have the Highest regard for this 

Hontble Tribunal and there is no question of any wiEftil disobedience of 

any order passed by the Hon1ble TribunaL However, I tender unqualified 
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and unconditional apology for any delay or lapse in the compliance of the 

Order dated 11.5..05 Dassed in O..A..17/05 pronounced by this Tribunal1  

during the tenure of my service.. 

That there is no any willful or deliberate and reckless disobedience 

of the aforesaid order by the respondents and due to the compelling 

circumstances, the respondent could not implement the order in time, 

which can be termed as hontst and innocent mistake without any malafide 

and/or hidden vested interest and such type of curable mistake may not 

be termed as willful disobedience of the aforesaid order.. 

That the submission made in the following paragraphs amply clarify 

that the respondents have shown due regard to the orders of tbis H on'hie 

Tribunal and as such, there is no question showing any contempt to the 

orders of this Hon'bieTrthunal 

That the Respondent No..2 begs to state that the delay in the 

implementation of the Hon'ble Central Administrative Tribunal, Guwahati 

Bench is of administrative nature and not the willful dIay.. 

1± is pertinent to mention here that the answering respondent has 

every efforts and approached the concerned authority to expedite 

the case on priority and accordingly the Army Headquarters has taken the 

matter and the sam.e is under the process with the Ministry of Defence 

Further the respondent have not denied the claim of the applicants to 

constitute any contempt and. due to some accounts, procedural and 

administrative constraints some time will he required in order to imke due 

payment 



& 	That it stated that Respondent No.2 ias the highest respect for the 

orders of Hon'bl.e Cenfral Administrative Tribunal, Cuwahati Bench. The 

respondent therefore prays that in the cfrcuxnstances of the case mentioned 

above, the Hon'ble Central Administrative Tribunal, Guwahati Bench maV 

be pleased to exempt the respondent from the contempt proceedings. 



AFFIDAVIT 

I, Shri R. I. MuUick, son of ______ ____ 

about 	j5Lt. Col., Commanding Officer do hereby solemnly,  affirm 

and state as follows: 

That I am the respondent No.2 in the above case. 

That the statement made in para I to S of the affidavit are true 

to the best of my liowledge and belief. 

Vuidentified by: 
	Lt 

C.n oanding Officer 
50 qxqAt q qq 41  (WY) 	, 

Advocate 	
50 Coy AG (Sup) Type ' 

Solemnly affirm before me by the 

deponent. Shri R. I. MuUick who is 

identitied by__1 U ,di- ) 

Advocate at. 	 on the 

day of July -' ft- 2006. 

to 


